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HOME DEPARTMENT
NOTIFICATIONS

• r

t:;

lorcigners Rules, 1939, except rule 3. shall not ’apply to, 
or ]1] Nation to, technical representatives and civil service 

a XT 1000 ~ rJt i?nd APril ms employees of the American, Chinese, Dutfch, Free French
No. 1288-C.—The following notification by the Govern- or othf^ Allied naval, military or air forces in India who 

meut of Bombay is republished for general information. are subject to naval or military discipline and
possession of a certificate

*3

are m
Q . in the form prescribed in the
schedule hereto annexed and issued by an officer of the 

Chief Secretary to Government ‘fPPiopBate forces not below the rank of Brigadier.
Home Department ^J• DANDEY
The 12th April 1043 ' Undersecretary to •the Govt, of India

No. 040-Poll.—In exercise of the powers conferred bv / i ,■ .. Schedule
section 151 of the India Press (Emm- Ulhf,tatl’ °f for exemption from the provisions

India Press (Emer- gei’.cy Powers) Act, 1931, the Govern- This is to C(j// ll!e9'*traUon Aot’ 1080 
|| merit Of Bombay is pleased to amend technical representative
y 193i (xxnI of 193orders contained m its notification Shli service employee

No. 2690-Poll., dated the 11th India and is thereby entitled to the benefit, of the notifi- 
d November 1941, as follows, namely:— cation No. l/9/43-Political(E.), dated the 10th April 1943,

In the above notification the following proviso shall be issued by the Government of India in the Home 
added at the end: —

'! By order of the Governor 
•J. BOWSTEAD!;

I.

1
OH

i ............... is a
....Forces inof the

Department.
“Provided that the above orders shall not apply in 

| respect of those copies of the revised second edition, 1943,
A! The 27-th April 1943

No. 1335-C.—The following notifications by the Govern- 
| from which all matter offending against the said clauses (h) ment of India in the Defence Department are republished 
ji and (j) of section 4(1) of the Act has been omitted/’

By order of the Governor of Bombay 
D. SYMINGTON

for general information.
By order of the Governor 

J. BOWSTEAD
i..

e: Chief Secretary to Government 
The 3rd April 1943

No. 4-DC.(10)/43—In exercise of the powers conferred by 
section 2 of the Defence of India Act, 1939 (XXXV of 1939), 
the Central Government is pleased to direct that the 
following further amendments shall be made in the Defence 
of India Rules, namely: —

In Sub-rule (3) of rule 6 of the said Rules—
(?) after the words “being on or in’ , the words “or 

leaving” shall be inserted; and
(/?) after rhe words “any vehicle *, wherever they occur, 

the word “vessel" shall be inserted.
The 3rd April 1943

No. 1626-OR./42—In exercise of the powers conferred by 
section 2 of the Defence of India Act. 1939.(XXXV of 1939), 
the Central Government is pleased to direct that the 
following further amendment shall be made in the Defence 
of India Rules, namely: —

After sub-rule (2) of rule 8 of the said Rules, the follow-

Secretary to Governmentoj;
The 2Hh April 1943

n No. 1333-C.—The following notification by the Govern
ment of India are republished for general information.

By order of the Governor 
J. BOWSTEAD 

Chief Secretary to Government
Home Department

Neiv Delhi, 29th March 1943 
j No. 1/14/41-Political(E).—In exercise of the powers 
i ferred bv section 3 of the Registration of Foreigners Act,
.i 1939 (XVI of 1939), the Central Government is pleased to 

make the following amendments to the Registration cl 
' Foreigners Rules, 1939: —

In the said Rules—
(D after the proviso to sub-rule (3) of rule 5, the follow- 

ig further proviso shall be inserted, namely 
*‘Provided further that, in the case of a foreigner who 

has no residence in British India, whose occupation is such jng sub-rule shall be inserted, namely: —
!<s to necessitate frequent, travelling, who is not likely to “(2a) Any polite officer, or any other person authorised 
let urn within a reasonable time to the district in which hl thjs behalf by the Central Government or the Provincial 
he is at any time living and who is unable to avail himself Government, may search any person entering or seeking to 
of the provisions of the foregoing proviso, the office of the entei, or being on or in, or leaving, a protected area, and 
Registration .Officer of the district, in which he has first .mv vehicle, vessel, aircraft or article brought in by such 
''egistered upon his arrival in British Tndia shall be deemed 
tc bo his address in British India"; and -

(2) in the sub-rule (3) of rule 11 after clause (</) the 
following proviso shall be inserted, namely.- 

“Provided that clause (e) of this sub-rule shall not apply 
any case in which in accordance with the second pioviso 

lo sub-rule (3) of rule 5 the foreigner’s registered address \e '*r( ()r< F i
as the otfW nf rhl -Rr.mVration Officer of the district m Xo. 5-DC.(18)/43—In exercise of the powers conferred 
“Which he tiva . • f .oWinnn his arrival in British India/’ }>y section 2 of the Defence of India Act, 1939 (XXXV of 

ti. st registered uj - H. J. FRAMPTON 1939), the Central Government is pleased to direct that the
following further amendment shall be made in the Defence 
of India Rules, namely: —

In sub-rule (1) of rule 88 of r.he. said Rules, for the words 
“or conveyance" the words “conveyance or importation" 

shall be substituted.

'•

J
con

i'!

aiiv
person, and may, for tlie purpose of < lie search, detain such 

vehicle, vessel, aircraft and article:person.
Provided that no female shall be searched in pursuance 

of this sub-rule except by a female/*
C. MacI. G. OGILVIE 

Secy, to the Govt, of India.in

Joint Secretary

Simla, Will April 1943 
Drci.uiation- of Exemption 

f 1 /0/43-PoIitiooJClfij-—To exercise of the powers
fed by section G of the Registration of Foreigners Act, 

(WE of 19.99). the Central Government is pleased to
p*!are that the provisions of the Registration of th„

con-
L. J. D. WAKELY 

Deputy Secy, to the Govt, of India
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Government gives general permission to all persons , 
import until further notice from Iraq, Iran, 3VlUs l° 
Bahrain, Kuwait and the Trucial Shaikhdoms, any 0f A • 
following goods falling under the item and part 0f 
Schedule to the said notification mentioned against t-h V 
provided they are imported in bulk in a tanker: —

Item No.
B 7, 8, 0, 10, 11 and 12

The ‘27th March 1943
conferredNo. 5-DC.(17)/-13—In exercise of the powers 

by section 2 of the Defence of India Act, 1939 (XXXV of 
.1939), the Central Government is pleased to direct that the 
following further amendment shall be made in the Defence 
of India Rules, namely: —

After clause (bb) of sub-rule (2)* of rule SI of the said 
Rules, the following clause shall be inserted, namely: —

"(be) for requiring any employers or class of employers
to supply to all or any class of their employees and to all 2. This licence is without prejudice to the applicatio: 
or any class of dependents of such employees food or food- an^ g00qs 0f any other prohibition or regulation affects, 
stuffs in such quantities and at such price as may be ^ import of goods that may be in force at the time w}J* 
specified in the order and to provide such accommodation guc|1 g00Cjs are imported.” 11
and other facilities for taking meals at or near the place 
of employment as may be so specified”.

ettit

Description
Mineral oils, motor spirit and 

lubricating oils.

Part
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N. R. PILLAI 
Secy, io the Govt. 0/ hHpl(lC. MacI. G. OGILVIE 

Sccy. to the Govt, of India
DEPARTMENT OF SUPPLY AND TRANSPORT

NOTIFICATION iHEALTH AND LOCAL SELF- 
GOVERNMENT DEPARTMENT 

NOTIFICATION
The 21st April 1943 No. 3913-S.T.—The following notification, issued by thn I

No. S4S5-L.S.-G.(C).—The following notification, Government of India, Department of Commerce, is rt. 
issued by the Government of India in the Department of published for general information.
Education, Health and Lands, is republished for general 
information.

The 27thj2Sth April 1943

By order of the Govern 
C. S. JHA

Secretary to Government I

or |
Bv order of the Governor 

S. DAS
Secretary to Government Industrial Control

Health Neiv Delhi, 10th April 1943New Delhi, 6th April 1943
No. F.52-16/43-H.—In pursuance of paragraph 14 of the No. 301-I.D.C.(5)/42. In exercise of the powers con-j 

Surgical Ligature Control Order, 1943, the Central Govern- forred by sub-rule (2) ot rule 81 of the Defence of India! 
ment is pleased "o declare the Central Research Institute, Rules, the Central Government-is pleased to direct that thej 
Kasnuli, as an approved laboratorv for the purposes of the following amendment shall be made in the Paper Control! 
said paragraph. ” Order, 1942, namely

S. H. Y. OULSNAM 
Joint Secretary

After clause 7 of the said Order, the following clause I 
shall be inserted, namely :—

“ 7A. (1) No person who in any premises in British.India j 
the business of selling goods by retail, shall 

provide any paper other than old newspaper for the! 
packing or wrapping of those goods except in the case of 
foodstuffs or of an article which he has agreed to deliver 
at some place other than in or about those premises.

(2) No person shall, in connection with, or for purposes 
By order of the Governor of, any sale by retail or any delivery otherwise than in the 

\\ . \\. DALZIEL case of wholesale distribution—
(a) warp or pack with paper any article which does not | 

resonably require any such packing or wrapping for its! 
protection ; or

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATION

carries on

The 21st April 1913
No. S4S4—Com.-16/43-Com.(C).—The following noti

fication, issued by the Government of India, Department of 
Commerce, is republished for general information.

Secretary to Government
Import Trapp, Control

Nciu Delhi, 20th March 1943 
No. 10-TTC/43—The following Open General Licence 

issued by the Central Government, under the notification of (^) use m the wrapping or packing of any article any! 
the Government of India in the Department of Commerce greater quantity of paper wrapping or packing than is- 
No. 56-ITC/41. dated the 23rd August 1941, is published reasonably required for the protection of the article 
for general information:— (including such as is reasonably required for its sak!

transit if the article is to be sent by post, or otherwise 
despatched to, or to the order of the customer).

:

‘•IMPORT TRADE CONTROL
Open General Licence No. HI 

I11 pursuance of Commerce Department notification 
No. 5G-ITC/41, dated the 23rd August 1941, the Central

S. N. RAY j 
Jo ini Secretary

'

;
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